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o 3 IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
e NEW DELHI

O.A. No. 633/90
T.A. No. 199 ‘

DATE OF DECISION_ 7/—6-~ 1711

Shri Anil Kumar & Another Petitionex Applicants

Shri T.Ce Aggarval Advocate for the Petitionst(s) Applicants
Versus

Union of India through Dir'c'""Respondent ,

_Besrdarshan—& ARothes |

Shri P.H. Ramechandani Advocate for the Respondenti(s) ‘

CORAM
Theyﬂon’ble Mr.' P_oKo Kartha, Vice=Chairman (JUdl,)

__ The Hon’ble Mr. - M.M, Mathur, Administrative Member

Whether Reporters of local papers may be allowed to see the Judgement ? j/%/
To be referred to the Reporter or not ? A

1
2.
3. Whether their Lordships wish to see the fair copy of the Judgement 7 ﬂc
4. Whether it needs to be circulated to other Benches of the Tribunal ?

(Judgemsnt of the Bench delivered by Hon'ble .
Mr, P.Ks Kartha, Vice-Cheirman)

The applicants, uﬁm have worked as Floor Assistants :
1 on casual basis invggordafshan, Fiiod this application
| under Section 19 of the Administrative Tribunals Act,
1985, praying that they be appeinted on regular basis
with all conssquesntial benefits,
2. The application was filad on 11,4,1980, 0On the
same day, the Tribunal passsd an interim order directing

the respondente not te make any regular appeintment against
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the post of Floor Assistant uithout.considering the
claims ﬁf the tuc applicants whe have werked in the
post of Floor Assistants, They should be alloued to
coﬁtinue in the pressnt posts in accordance with the
existing terms and cenditions and that ths r@sult of
any selsction shall also be not published, The intsrim
erder has baen continued thersafter till the cass was
finally hsard on 25,2,19%1,

3. This Tribunal has considered in detail the lsgal
position applicable to casual artiste in its judgament
dated 8,2,1991 in ; batch of applications (DA-1894/90
and ceﬁnected matters - Shri Vasudsv & Others Vs, Union

of India through Director General, Doordarshan) te which

ens of us (P.K, Kartha) was a party, The Tribunal

concluded that the framing of a suitable scheme for
regularising them is a constitutional imperative, In
para, 14 of the judgement, the Tribunal directed the
respondents to frame a scheme for absorption of casual
artists who have worked for a psriod of oné year and
more, keeping in view the Follouing aspectsi=
(1) Casual Artists uho have been sngaged for
an aggregate peried 6? 120 daysy, may be
treated as eligible for regularisation,

The broken perieds in.betmeen engagement
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(i1)

| (iii)

- {iv)

vand disengagement, are to bs ignored for

this pari&d.

The respendénts shail prepare a panel of
Casual Artists who hed besn engaged on
contract basis, depending on the length

of ssrvice, The namss of those.who havs
not been regularisaﬁ so far, specially

from 1980 onwards, though they may not

be in gservica now, ars to be included in
the panel, Pérsons borne on the panel,

are to be considered for reqularisation

in the'availabla vacancies,

For the purpose of regularisation, the
upper age limit has to be relaxed to the
extent of gervice rendered by the Casual
Artists; 120 days' service in the aggregate
shall be treatsd as the service rondered in
one year for this purpose,

Till all the Casual Artists wuho have been
eng;ged by tﬁe respondants Haue baaﬁ
regularised, the respondents may not resort
to freéh recruitment of such Artists through

Employment Exchangs or otheruwise,
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(v) Till the Casual Artists are regularised,

the wages to be paid to them should be in

accordance with the scaie of pay of the

post held by a regular employes in an

identicél posts, The amount of actual

paymeht-uouid be restrictad to ths actual

numbér.of days worked during a month,.
a, The aforesaid dirsctions equally apply to the
instant case where the applicants are similarly situated,
5. The application is, acberdingly, disposed of with
the aforesaid directions, The interim order pa;Sad on
11.4.,1990 and continued thereafter, is mads absolute te
the extsnt of directing the respondents not to maks any
raguiaf appéintmené against the post of Floor Assistant
mi£hout considering the claims of the applicants and
that till they ‘ars regularised, thsy should be allousd
to continue in the present post in accordance uith the
sxisting terms and conditions,
6o There will be no order as to costs,
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(ﬂo‘ﬂo Nathm‘) (p K. Kartha)
Administrative Member Uicc—Chalrman(Judl )




